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 Bill  passed).

 MR.  DEPUTY-SPEAKER:  Now  we  take  item  no.  23,  Taxation  Laws  (Amendment)  Bill,  2005.  Shri  P.

 Chidambaram.

 THE  MINISTER  OF  FINANCE  (SHRI  P.  CHIDAMBARAM):  Sir,  I  beg  to  move:  *

 “That  the  Bill  further  to  amend  the  Income  Tax  Act,  1961,  the  Customs  Act,  1962,  the
 Customs  Tariff  Act,  1975,  the  Central  Excise  Act,  1944  and  the  Central  Sales  Tax  Act,  1956,
 be  taken  into  consideration.”

 Sir,  some  of  these  amendments  were  hinted  at  by  me  when  I  moved  the  Budget.  But  I  said  that  I

 would  not  burden  the  Finance  Bill  with  these  amendments.  So,  these  amendments  could  be  brought
 forward  as  a  separate  Taxation  Laws  (Amendment)  Bill,  and  that  is  how  this  Bill  was  introduced  in  this

 House  in  the  year  2005.

 Sir,  this  Bill  has  gone  to  a  Standing  Committee.  The  Standing  Committee  has  carefully  scrutinised  the

 Bill,  and  has  made  some  recommendations.  We  have  studied  the  recommendations,  and  we  have  accepted
 a  number  of  recommendations  made  by  the  Standing  Committee.

 Sir,  as  far  as  the  amendments  are  concerned,  many  of  them  are  simply  administrative  and  procedural  in

 nature.  For  example,  we  are  amending  the  definition  of  the  Tax  Recovery  Officer  (TRO);  we  have

 provided  an  exemption  of  the  income  of  the  North-Eastern  Development  Finance  Corporation;  we  are

 amending  section  10  clause  23C  to  provide  for  one  time  notification  of  entities

 *Moved  with  the  recommendation  of  the  President.

 covered  by  sub-clause  (iv),  namely,  charitable  trusts  and  funds  and  institutions  of  national  importance  or
 importance  throughout  a  State  or  States,  and  trusts  or  institutions  wholly  for  public  religious  purposes  or  wholly  for
 public  religious  and  charitable  purposes.  They  need  not  apply  for  renewal  every  three  years.

 Sir,  we  have  made  mandatory  the  auditing  of  accounts  for  entities  covered  under  sub-clauses  (iv),  (४),  (vi)
 and  (via)  of  clause  23C  of  section  10.



 Section  12A  is  proposed  to  be  amended  in  order  to  increase  the  threshold  limit  for  mandatory

 auditing  of  accounts  in  case  of  charitable  trusts  and  institutions  from  Rs.  50,000  to  the  maximum  amount.

 This  will  align  the  limit  for  auditing  provided  in  this  section  with  the  maximum  amount,  which  is  not

 chargeable  to  income  tax.

 We  propose  to  amend  section  35  sub-section  (1)  to  provide  that  the  approval  to  be  granted  by  the

 Central  Government  to  entities  which  are  scientific  research  association  or  engaged  in  scientific  research

 will  be  subject  to  such  guidelines  and  conditions  as  maybe  prescribed.

 Section  35  sub-section  (1)  is  proposed  to  be  amended  to  substitute  the  word  ‘authority’  by  the

 word  ‘Government’  in  the  second  proviso.  The  power  to  grant  approval  under  section  35  was  earlier  with

 the  prescribed  authority.  Now,  the  power  vests  with  the  Central  Government.  However,  the  consequential
 amendment  was  not  made  in  section  35  (1).  Therefore,  we  are  correcting  that  lapse.

 We  are  proposing  to  give  a  time  limit  of  one  year  to  streamline  the  procedure  of  approval  and

 avoid  delays  for  grant  or  rejection  of  application  under  section  35  (1).

 Section  40  is  proposed  to  be  amended  to  include  rent  and  royalty  in  the  list  of  payments  where

 non-deduction  of  TDS  will  render  such  payment  ineligible  for  tax  deduction.

 Section  40A  is  proposed  to  be  amended  to  substitute  the  words  “an  account  payee  cheque  drawn

 on  a  bank  or  an  account  payee  bank  draftਂ  instead  of  the  current  provision  of  “‘a  crossed  cheque  or  a

 crossed  bank  draft.”

 Section  56  is  proposed  to  be  amended  to  exclude  sums  received  without  consideration  from  funds,

 foundations,  universities  or  other  educational  institutions  wholly  public  or  wholly  public  religious  and

 charitable  institutions  referred  to  in  clause  23C  of  section  10.  This  will  address  difficulties  likely  to  be

 encountered  by  persons  receiving  sums  of  money  from  charitable  or  religious  entities.

 Section  56  is  also  proposed  to  be  amended  to  increase  the  aggregate  threshold  limit  from  Rs.

 25,000  to  Rs.  50,000.  The  intention  is  to  prevent  split  transactions,  which  we  find  is  happening  when  the

 threshold  is  Rs.  25,000.

 Section  139  is  proposed  to  be  amended  to  provide  for  mandatory  filing  of  returns  by  certain  entities.
 Section  139  is  also  proposed  to  be  amended  to  require  every  University,  college  or  institution  to  file  a  return  of
 income.

 Section  143  (3)  is  proposed  to  be  amended  to  provide  for  a  mechanism  for  withdrawal  by  the

 Central  Government  of  the  approval  granted  to  a  university  under  section  35  (1)  where  their  activities  are

 not  being  carried  out  in  accordance  with  conditions  subject  to  which  such  approval  was  granted.  This  was
 a  Clear  /acuna  in  the  Act,  and  this  /acuna  is  now  being  removed.

 Section  155  is  proposed  to  be  amended  to  extend  the  time  limit  for  passing  of  rectification  order.

 Section  194-I  is  proposed  to  be  amended  to  amend  the  definition  of  rent  to  cover  different  arrangements
 which  are  really  a  disguise  for  rent.

 Section  194-J  is  proposed  to  be  amended  to  bring  receipts  exceeding  Rs.  20,000  on  account  of

 royalty  and  non-compete  fee  within  the  ambit  of  TDS.



 Sections  246A  and  275  are  proposed  to  be  amended  to  provide  for  revision  of  penalty  order  in

 cases  where  an  appellate  order  is  received  or  revision  order  is  ordered  under  Sections  263  or  264.

 Section  288B  is  proposed  to  be  amended  to  provide  for  rounding  off  the  tax,  interest,  penalty  to  the

 nearest  multiple  of  Rs.  10  instead  of  the  existing  nearest  Re.  1.

 These  are  as  far  as  direct  taxes  are  concerned.  As  far  as  indirect  taxes  are  concerned,  again,  the

 amendments  are  largely  procedural  in  order  to  include  tax  administration.

 Section  17  of  the  Customs  Act  is  proposed  to  be  amended  by  issuing  a  speaking  order  within  15

 days.

 Section  18  is  proposed  to  be  amended  to  prescribe  the  procedure  to  regulate  refunds  and  recovery
 of  dues  after  provisional  assessment.

 New  sub-section  1A  is  proposed  to  be  added  to  Section  28  and  to  Section  11A  to  provide  for  an

 optional  scheme  for  voluntary  payment  of  duty  by  assessees  in  full  or  in  part,  if  they  do  so  within  30  days
 of  the  show-cause  notice.

 Section  28BA  and  Section  11DDA  are  proposed  to  be  included  in  the  Central  Excise  Act  to  enable

 the  Government  to  attach  provisionally  the  property  belonging  to  a  person  during  the  pendency  of

 assessment  proceedings  in  order  to  prevent  disposal  of  property  even  before  adjudication  is  complete.

 We  are  bringing  a  few  Sections  within  the  ambit  of  Section  104.  We  are  expanding  the  ambit  of

 Section  108  to  empower  the  officer  to  summon  any  person  for  any  enquiry.  This  is  the  practice,  but  there

 is  no  provision.

 New  Section  110A  is  being  added  to  the  Customs  Act  to  enable  provisional  release  of  goods.

 New  Section  114AA  is  being  added  to  the  Customs  Act  for  levy  of  penalty  up  to  five  times  the

 value  of  the  goods  against  improper  exportation  of  goods.

 We  are  providing  for  an  issue  of  show-cause  notice  under  Section  124.  We  are  providing  for  an

 appeal  under  Section  129D  and  Section  35E  to  the  officer  of  the  department.

 We  are  enhancing  the  maximum  period  of  imprisonment  from  six  months  to  two  years  for  offences

 under  Sections  132  and  133,  which  are  very  serious  offences.

 We  are  including  Section  135A  for  taking  cognizance  of  any  offence  by  the  courts.  We  are

 inserting  new  Section  154B  and  37  in  the  Customs  Act  and  Excise  Act  for  publication  of  names  and

 other  particulars  of  tax  evaders.

 We  are  curing  the  ambiguity  in  the  first  proviso  to  Section  8B  concerning  exemption  from

 application  of  safeguard  duty  for  developing  countries.

 We  are  amending  rule  16  of  the  Central  Excise  Rules  to  declare  the  independent  wire  drawing
 units  as  “assessees”  under  central  excise.

 We  are  proposing  to  amend  Section  25  of  the  Central  Sales  Tax  Act  to  provide  for  transfer  of

 proceedings  relating  to  inter-State  disputes  pending  before  an  appellate  authority  of  a  State  or  the  Union



 Territory  to  the  Authority  notified  under  Section  24  (1).

 As  hon.  Members  have  noticed,  all  this  is  to  improve  tax  administration.  This  is  not  imposing  any
 new  taxes:  this  is  just  tightening  up  tax  administration.  Over  the  years  we  have  gained  experience.  I  have

 also  observed  the  Department.  I  think  these  provisions  are  necessary  if  we  must  tighten  tax  administration.

 Sums  are  very  large  today  and  incentive  to  evade  tax  also  is  very  large  today.  Earlier,  if  somebody

 paid  tax  of  a  lakh  of  rupees  or  two  lakhs  of  rupees,  he  was  considered  a  large  taxpayer.  Today,  taxes  run

 into  hundreds  of  crores  of  rupees.  Therefore,  the  incentive  to  evade  is  also  very  high.  Therefore,  we  must

 tighten  tax  administration.

 I  have  accepted  many  of  the  suggestions  of  the  Standing  Committee  which  I  have  mentioned  here.
 I  would  request  the  hon.  Members  to  discuss  and  then  ultimately  pass  the  Bill  with  the  amendments  that  I

 proposed.

 श्री  संदीप  दीक्षित  (पूर्वी  दिल्ली)  :  मह  दय,  मैं  माननीय  वित्त  मंत्री  जी  द्वारा  प्रस्तुत  बिल  का  समर्थन  करने  के  लिए  खड़  हुअ  ral  वैसे  VI

 प्र  विधान  इस  बिल  में  हैं,  उन्हें  मैंने  संक्षिप्त  रूप  से  देखा  है  3  र  मुझे  नहीं  लगता  है  कि  इसमें  कोई  विशे  चर्चा  की  आवश्यकता  है।  वित्त  मंत्री
 जी  ने  जब  अपना  बजट  पेश  किया  था,  त  ब  अपनी  दूरदर्शिता  और  अपने  प्रगतिशील  होने  का  एक  छोटा  सा  उदाहरण  अपने  बज  ट  प्रीत  वों  में

 अवश्य  दिखाया  थ  |  इस  बिल  के  द्वारा  उन्होंने  अपनी  कार्य प्रबन्धन  की  क्षमता,  वित्तीय  प्रबन्धन  की  क्षमत  |  को  बहुत  ही  साफ  अं  र  स्वच्छ  रूप

 में  दर्शाया  है।  हमने  कई  बार  अनेक  वित्त  मंत्रियों  को  नये  टैक्स  लगाते  हुए  अ  र  टैक्स के  प्रश  [सन  और  प्रबन्धन  को  ज्य  दा  जटि  ल  तथ  कड़

 बनाने  के  लिए  कदम  उठ  ते  हुए  देखा  है।  लेकिन  इतने  विस्तृत  रूप  में  जनता  क  फायदा  हो,  जो  टैक्स  दे  रहा  है,  ज  कर  दे  रहा  है,  उसे

 जहां  कहीं  भी  दिक्कत  ञ  ती  है,  उस  प्रणाली  में  सुध  र  लाया  जाए  आं

 el  इसके  लिए  मैं  और  पूरा  सदन  वित्त  मंत्री  जी  को  धन्य  द  देते  हैं।

 र  सरल  बन  [या  जाए,  ऐसे  लम्बे  चौड़े  कदम  कम  ही  देखने  को  मिलते

 वित्त  मंत्री  जी,  आपने  वित्त  र  रूप  में  अपने  भ  ण  में  जिन
 वागत  योग्य  हैं।  मुझे  नहीं  लगत

 -जिन  प्रावधानों  को  अंकित  किय  है,  जो  बदल  व  लान ज  रहे  हैं, वे  र
 [  है  कि  मुझमे ंया  किसी  और  में  भी  आप  से  बेहत  र  इन  प्रभाव  नों  को  ज  नने  की  क्षमता  है।  लेकि  न  मुझे  कर  प्र

 पणाली  पर  अपनी  टिप्पणी  करने  का  मौ  क  मिला  है,  इसलिए  मैं  कुछ  बिंदुओं  की  तरफ  आ  पका  ध्य  न  आर्काइव  करना  च  a  |  आज  ।

 व्यक्ति  कर  देत

 जब  भी  आम  आ
 है,  खास  कर  मैं  पर्सनल  इनकम  टैक्स  की  बात  कर रहा हूं,  कहीं न  कहीं  इनकम  टैक्स  की  प्रण

 [दमी  का  वास्त  1  पड़ता  है,  अपने  आपको  कमी  र  और  असह  य  मानत  है। अ  म  आदमी के  दत्त  बातचीत

 ली  मे  कमियां  हैं,  उससे

 रॉ  में  या  उनकी  में

 पहली  चीज  इन  कम  टैक्स  के  भय  की  होती  है।  कुछ  साल  पहले  मैं  आम  अ  दमी  के  रूप  में  कर  प्रश  सन  से  मिलता  था।  पिछले  कुछ  समय

 से  मैं  सांसद  के  रूप  में  कर  प्रशासन  के  साथ  मिलत  हूं।  लेकिन  मैं  जब  भी  कर  प्रश  सन  से  मिलत  1  हूं,  अपने  आपको  उनसे  डरा  हुआ

 महसूस  करत  1  हूं।  मेरे  अंदर  आ  [म  आदमी  ज  सा  ही  भय  रहता  है  कि  न  जाने  कब  किसी  तरह  की  चीज

 या  कौन  सा  सवाल  मेरे  स  मने  कब  खड़ा  कर  दे  या  करं  न  सी  चीज़  मुझ  से  कब  पूछ  ले,

 मेरे  सामने  कर  प्रशासन  प्रस्तुत  कर  दे
 जिसे  मैं  कभी  भी  समझ  नहीं  पाऊंगा।  मुझे  इस  बारे

 में  कुछ न  कुछ  संदेह  रहत  है।  एक  बात  सही है  कि  ज  ञ  व्यक्ति  इस  देश  में  कर  देत  है  कहीं  न  कहीं  उसके  अंदर  यह  भय  रहत  [है कि
 किसी न  किसी  दिन  एक  चिट्ठी  कर  विभाग  से  आएगी  अं  र  उसके  बाद  आने  वाले  महीनों  में  वह  किसी  न  किसी  चक्कर  में  फंसा  रहेगा।
 कर  प्रश  सन  और  कर  देने  वाले  व्यक्ति  के  बीच  में  सम  नत  का,  मानवता  ।  का,  संवेदनशीलता  ।  का  एक  वात  वरण  होना  चाहिए,  जो  नहीं  है।

 इस  वात  [वरण  cht  बनाने  की  अति  आवश्यकता  ।  है।  करदाता  की  देश  के  प्रति,  कानून  के  प्रति  ज  जिम्मेदारी  है,  वह  उसे  पूर्ण  करत  है।  उसी

 के  कर  से  यह  देश  चलत  है,  उसी  के  कर  से  जित
 lay है।  आज  हमें कर  देने  व  ले  को  इज्जत  से,  इज्जत  से  ही

 न  हीं  बल्कि  और  ज्यादा  इज्जत  क  ।  है।

 ने  भी  प्रगतिशील  कार्य  हैं  या  प्रगतिशील  योजनाएं  हैं,  उन्हें  पूर्ण  करने  में  सहयोग  मिलत

 नजर  से  देखने  की  आवश्यकता

 मैं  वित्त  मंत्री  जी  का  एक  और  पहलू  की  ओर  ध्यान  आकृति  करूंग  |  मेरा  थोड़  जुड़ाव  गैर  सरकारी  संगठनों  से  रहत  है।  उनके

 बारे  में  पिछले  8-10  वाँ  से  कई  त  रह  की  बातें  और  भ्रम  लोग  सुनते  रहे  हैं।  खास  कर  प्रश  सन  समझत  ।  है  कि  ऐसी  संस्थाएं  पैस।  बनाने  य

 छुपाने

 देश  में  बहुत  से  ऐसे  व्यक्ति  है ंजो  कहीं न  कहीं  अपने  मन  में  सेवा  भावना  रखते  हैं  और  वे  इन  त
 के  साधन  हैं  और  विदेश  में  कोई  ऐसा  बड़ा  खजाना  है  जहां  से  निरेत  र  डॉलर  लाने  की  प्रक्रिय  चल  रही  है।  आदरणीय  वित्त  मंत्री  जी,

 म  म  संगठनों  या  इस  तरीके  की  संस्थ  ओं

 क ेम  ध्यम  से  छोटे-छौ  टे  तरीके  से,  अपनी-अपनी  जगहों  में  देश  सेवा  में  लगे  रहते  हैं।  ऐसे  संगठनों  को  जब  भी  कर  प्रशासन  से  मिलना  पड़त

 है  त  |  दिक्कतें  उठानी  पड़ती  हैं।  मैं  अपने  एक  अनुभव  के  बारे में  बता  रहा  हूं।  मैं  विस्तार से  नहीं,  मोटे  रूप  में  बत  [  रहा  हूं।  तीन  महीने  पू



 व  जब  मैंने  दिल्ली  में  कर  प्रश  सन  से,  अपने  जाने  हुए  संगठन  ld  बारे में  कई  बार  साक्ष  त्कार  किया,  बात  चीत  की  तो  हर  बार या  त  |  मुझे
 अपने  पद  की  कहीं  न  कहीं  भनक  देनी  पड़ी  या  हमारे  चार्टर्ड  एकाउंटेंट  को  ऐसे  प्रभावों  क  इस्ता  माल  करना  पड़ा.  शायद  उनकी  आवश्यकता

 नहीं  थी।  यह  जानते  हुए  कि  यह  मामल  संवेदनशील  है  लेकिन  मैं  कह  रहा  हूं  कि  ऐसी  ब  त  होती है।  मैं  छो  टे  संग  ठनों,  की  बात  कह  रहा  हूं।
 |  या  करदात बड़े  संगठन  आं,  जिन  क ब  रे  में  वित्त  मंत्री  जी  ने  बखूबी  कहा  कि  आज  बहुत  से  बड़े  कर देने  वाले  बन  ग  ए  हैं.  उनकी  कर से

 हटने  की  या  टैक्स से  बचने  की  भी  मंच  ज्य  दा  रहती है,  इसके  लिए  उन्होंने  ज  प्रावधान  किए  हैं,  उनके  लम्हे  लस क  |  रोका  जाएगा।  इसी ज

 के  साथ  कर  देने  की  प्रण  ली क  भी  आस  न  करना  बहुत  आवश्यक  है।  करीबन  15  साल  से,  जब  से  देश ने  करदाता  [ओं  को  थोड़ा  दूसरी
 न  ज  र  से  देखना  शुरू  किय  है  त  बसे यह  ब  त  बारह-ब  र  जरूर  आती  है  कि  हमें  कर  प्रश  सन  को  संवेदनशील  बन  न  है,  टैक्स  पेयर्स  को  ऐसा

 म  देना  है  जिस =  में  टैक्स  देन  एक  प्रैक्टिस  की  ब  त  हो  जाए,  इज्जत  की  बात  हो  जाए  लेकिन  आज  भी  सत्य  और  भयावह  रिक  रूप  में  यह

 बात  नहीं  हो  प  ती  है।  मैं  जानता  हूं  कि  वित्त  मंत्री जी  इन  सब  चीजों  को  बखूबी  जान  ते  हैं।  वह  उन  सारे  प्रभाव  न  को  भी  हैं,  जहां- जानते
 ज  हां  दिक्कतें  होती  हें  ञ  र  उन  त  माम  व्यावहारिक  पहलुओं  को  भी  जानते  हैं  जहां  आ  मन  गरीब  को  कहीं  न  कहीं  कर  देने  में  या  कर  देने
 के  बाद  अपने  को  ऑनेस्ट  प्रूव  करने  में  दिक्कत  होती  है।  मैं  विनम्रता  |  से  एक  नि  वेदन  करूंगा  कि  उन  पहलुओं  को  भी  देख  जाए,  जहां-जहां
 कस्टम  डयूटी  देने  की  ब  त  है  या  बड़े  इनकम  टैक्स  देने  वालों  की  ब  त  है।  उनके  पास  क्षमताएं  होती  हैं।  ऐसे  क  ई  व्यवसायियों  को  जो  पूरे
 ढांचे  को  ज्यादा  अच्छी  त  रह  समझते  हैं,  उनके  पास  पूरे  अंधेरे  में  कई  टॉर्चे  होती  हैं  जो  उन्हें  र  न  नी  दिखा  देती  हैं।  आम  नागरिकों  को  जीवन

 में  कहीं  न  कहीं  ऐसे  कर  प्रशासकों

 हुए  और भी  ऐसे  प्रावधान  लाएं।  मैं  जान मन  में  रखते

 के  साथ  मिलन  पड़त  है,  जिन्हें।  मिलना  मुश्किल  होत  ।  है।  म

 त  ।  हूं कि  सदन  सम्पूर्ण  रूप  से  उनक  समर्थन  करेगा।

 इस  बिल  को  लाने  के  लिए  वित्त  मंत्री  क

 प्रो.  महादेव राव शिवनकर  (चिमूर)  :

 सही  में  धन्यवाद  मिलना  चाहिए  अं  र  अधीन

 ननीय  वित्त  मंत्री  जी  इन  सब  चीजों  क

 बदन  होना  चाहिए।

 माननीय  उपाध्यक्ष  मह  दय,  चिदम्बरम जी  देश के  एक  माने  हुए  अर्थशा  स्त्री  हैं।  यह  बिल  लाने  से

 कोई  बहुत  बड़ा  लाभ  होगा,  ऐस  मुझे  नहीं  लगत  rel  मैंने  जा  नबूझ  कर  यह  शब्द  प्रयोग  किया  क्योंकि  उन्हों  =  पिछले  कई  वाँ  में  काफी

 सफल  क

 आ  गई  है।

 म  किया  था  लेकिन  अ  Wha  उनके  दायें-बायें  के  ल

 एक  माननीय  सदस्य:  दायें  या  बायें,  कौन  से  ऐसे  लोग  हैं?

 प्रो.  महादेवराव  शिवनकर  :

 ग  उनको  काम  करने  नहीं  दे  रहे  हैं।  इसके  क  रण  उनके  पग  में  असफलता

 यह  आप  पर  छोड़  देत  हूं।  मैं  यह  बत  ।  रहा  था  कि  मुझे  ऐस  लगत  है  कि  देश  की  कर  प्रणाली  सरल

 बन  नने  की  दूटि से से  यह  बिल  लाया  गया  है  मगर  वस्तु  स्थिति  ऐसी  हैं  कि  जिस  प्रकार  अलग  -अलग  = स्थानों  में  टैक्स  ।  भी शन  है,  उससे  करदाता
 त्रस्त  हैं।  महानगरों  से  इस  बात  क  शुरू  करें।  वहां  ट  ल  टैक्स,  सेल्स  टैक्स,  सर्विस  टैक्स  हे  1  है।  फिर  अ त  गे  चल  कर  प्रत्यक्ष  कर  में

 इन  कम  टैक्स  अलग-अलग  प्रण  ली  का  हाने  से  करदात  ओं  को  घुटने  टेकने  पड़ते  हैं।  क्य  इस  देश  में  कर  का  संकलन  एक  ही  स्थान  पर

 हो,  इसके  लिए  हम  एक  प्रण  [ली  को  स्विस  र  कर  सकतें  हैं?  इजराइल  में  नगर  क  कर  हो,  स्टेट  क  कर हो  य  सेंटर का  कर  हो,  एक  ही
 स्थान  पर  पूरे  कर  को  एकत्रित  करके  डिस्ट्रीब्यूशन  न  करने  की  प्रण  [ली  है।  इस  प्रण  ली में  कुल  कित  ना  टैक्स  दें  य  ह  करदाता  को  प्रत्यक्ष  और

 अप्रत्यक्ष  रूप  से  मालूम  होत  है।  लेकिन  यहां  प्र  त्यक्ष  कर  क  कारण  जे  ब  से  जित  पैसा  ज न  ता  है  आर  जब  कर  दाता  का  बजट  अपसेट  हो

 है  तब  इसके जात  बारे  में  करदाता  ते  तह  त  है।  उसके  बाद  सरक  र  राजस्व  चोरी की  बात  क  कबूल  करती  है।  माननीय  मंत्री  महोदय
 राजीव  गांधी  जी  ने  कहा थ  कि जो  खच  एक्सपेंडिचर  साइड  में  होत  है,  दस  परसेंट  लोगों  त  क  पहुंची  है।  इ  लब  है  कि  नब्बे प्र सका  मत

 पतिश  त  ब्लैक  मनी  तैयार  होत  [  है।  क्या  अ  पका  लगत  |  है  कि  इस प्रण  ली  में  जिस  स्कीम  को  ब  न  ने  का  प्रयास  किया  है,  इससे  ब्लैक  मनी

 पर  पूरा  कंट्रोल  कर  सकेंगे,  क्य  [कि  जिस  देश  में  पैरलल  ब्लैक  मनी  चलत  [  है  वहां  टैक्स  प्रण  ली  और  स  रे  कानून  धरे  के  धरे  रह  जाते  हैं।
 क्या  हम  ऐसा  विचार  कर  सकते  हैं?  मैं  इसके  निमित्त  इस  सदन  क  न और  सरकार  का  आहव  करता  हूं  कि  चार-छः  महीने  विचार  करके

 इस  संबध  में  एक  ऐसी  प्रणाली  ढूंढ़ें  जिसमें  पैरलल  ब्लैक  मनी  देश  से  वाश  आउट  हो  जाए।  इस  संबंध  में  स्वतंत्रत  |  प्राप्ति  के  बाद  कई  बार ्र

 यत्न  हुए  हैं  कि  जिनके  प  स  ब्लैक  मनी  है,  उन्हें  प्रोत्साहन  देकर  व  इट  करने  का  प्रयत्न  किय  गया  है।  लेकिन  वह  हुआ  नहीं  है,  उसका

 कोई  हल  नहीं  निकला,  क  ई  परिणाम  नहीं  निकला।  मुझे  लगत  le  बल्कि  टैक्स  की  चोरी में  विश्व  के  गिने  चुने  देशों में  अपने  देश  का  नाम

 सबसे  ऊपर  होगा।  इस  कारण  से  देश  की  स  री  अर्थव्यवस्था  बर्बाद  होती  है।  मुझे  लगता  है  कि  इस  बहाने  ही  हम  इस  संबंध  में  कुछ  विचार

 करें।  हम  पहले  ही  सोच  लेते  हैं  कि  वह  करा  त

 उस  पर  ऐसे  विचार  करें  और  उसका  आह्वान  करें।

 [  चोर  है  और  यहीं  से  शुरूआत  करके  उल्टे  ढंग  से  इम्पलीमेंट  करन  हैं।  इसलिए  हम चाहतें



 जहां  तक  इस  आह्वान  का  सवाल  है।  अभी  माननीय  सदस्य  ने  कहा  कि  इनकम  टैक्स  ऑफिस  जाने  से  भय  लगता  है।  लोगों

 के  मन  में  जो  भय  अधिकारियों  के  संबंध  में  है,  अगर  हमने  यह  भय  उनके  मन  से  निकाल  दिया  और  टैक्स  भरने  के  लिए  लोगों  को  प्रवृत्त
 किया,  टैक्स  की  प्रणाली  सरल  कर  दिया  तो  साठ;  सत्तर:  अस्सी  या  पच्चीसी  परसेंट  टैक्स  मिलेगा।  यह  सब  टैक्स  अल्  प्रकार  से  चुका
 हो  जाता  है।  जो  कुछ  आपको  लेना  है  वह  एक.  जगह  इकट्ठा  कीजिए।  आपको  इसका  परिणाम  अच्छा  दिखेगा  और  ले

 होगा  कि  कितने  परसेंट  टैक्स  अप्रत्यक्ष  और  प्रत्यक्ष  रूप  से  जाता  है।

 गों  को  भी  मालूम

 माननीय  मंत्री  महोदय,  मैं  इससे  हटकर  दो-तीन  बातें  कहना  चाहूंगा।  आपने  बजट  में  अर्बन  कोऑपरेटिव  बैंक  पर  दो  परसेंट

 टैक्स  लगाया।  आप  इस  पर  पुनर्विचार  करें  और  शांति  से  विचार  करें।  यह  अर्बन  कोऑपरेटिव  बैंक  की  बात  है  मैंने  इसलिए  कहा  कि  मैं

 अलग  हटकर  बात  कहूंगा।  अर्बन  कोऑपरेटिव  बैंक  वास्तविक  प्रॉफिट  मेकिंग  बैंक  नहीं  हैं,  वे  प्रॉफिट  मेकिंग  इंस्टीट्यूशन्स  नहीं  हैं,  ये  बैंक

 लोगों  की  सेवाएं  करने  की  दृष्टि से  हैं।  उनका  नियंत्रण  होना  चाहिए,  मैं  इस  बात  को  मानता  है  लेकिन  नियंत्रण  अलग  ढंग  से  किया  ज

 सकता  है।  केवल  टैक्स  लगा  दिया  इसलिए  एकाउंट  बुक  अपने  पास  आएगी,  यह  समझना  गलत  होगा।  आपने  चैरिटेबल  ट्रस्ट  पर  टैक्स

 लगाया,  तब  हम  लोगों  ने  कहा  था  कि  इस  पर  टैक्स  मत  लगाइये।  आपने  इसे  निकाल  दिया,  तब  आपने  हमारी  बात  नहीं  सुनी।  आपक

 लगता  है  कि  इन  छोटी-छोटी  बातों  से  आपका  खजाना  भर  जायेगा।  ऐसा  नहीं  होगा,  बल्कि  इससे  खजाना  खाली  होने  की  प्रक्रिया  शुरू
 होगी ।

 तीसरी  बात,  मैं  कोऑपरेटिव  बैंक्स  के  संबंध  में  कहना  चाहता  हूं।  कोऑपरेटिव  टैक्स  पर भी  आपका  कोई  नियंत्रण  नहीं  है।  मैं

 इस  विधेयक  से  हटकर  यह  बात  कह  रहा  हूं।  कोऑपरेटिव  बैंक्स  के  संबंध  में  आपने  देश  में  होती  किया  कि  सात  परसेन्ट  रेट  ऑफ  इंटरैस्ट
 होगा।  लेकिन  वह  नहीं  हुआ।  हमने  सुझाव  दिया  था  कि  स्टेट  कोऑपरेटिव  बैंक्स  को  आप  केवल  बैंक  के  रूप  में  कार्य  करने  दे  अं
 डिस्ट्रीब्यूशन  सिस्टम  के  जो  अधिकार  है  जैसे  स्टेट  कोऑपरेटिव  बैंक,  डिस्ट्रिक्ट  कौओं  परेटिव  बैंक,  प्राइमरी  कोऑपरेटिव  सोस

 र  उसके

 इटी,  इनमें  से

 एक  स्टेज  आप  कम  करें।  लेकिन  माननीय  मंत्री  जी  आपने  इस  संबंध  में  कुछ  नहीं  सोचा।  आपको  इस  संबंध  में  जो  सरलता  लानी  चाहिए

 थी,  उस  संबंध  में  आप  कुछ  नहीं  कर  रहे  हैं।  मगर  इस  पर  करने  का  आप  जो  प्रयत्न  कर  रहे  हैं,  उससे  मुझे  ऐसा  लगता  है  कि  अंत  में

 असफलता  ही  आपके  हाथ  लगेगी।  मैं  समझता  हूं  कि  टैक्स  सरलीकरण  के  संबंध  में  आप  एक  एक्सपर्ट  कमेटी  गठित  कीजिए  आ  र  उस

 कमेटी  के  आधार  पर  कार्य  कीजिए।  जैसे  ही  आप  फाइनेंस  मिनिस्टर  बने  थे,  आपने  एक  टास्क  फोर्स  कमेटी  गठित  की  थी।  लेकिन  उसका

 कोई  परिणाम  नहीं  निकला।  बल्कि  आपने  कह  दिया  कि  कोऑपरेटिव  बैंक  स्टेट  सब्जैक्ट  है।  इस  तरह  से  आपने  उसे  झटका  दे  दिया।  मुझे
 ऐसा  लगता  है  कि  यह  सरलता  के  नाम  पर  देश  को  धोखा  देने  वाली  बात  होगी,  अंतरात्मा  को  धोखा  देने  वाली  बात

 इस  पर  नये  ढंग  से  अध्ययन  करें।  इस  बात  का  आह्वान  करते  हुए  मैं  अपना  वक्तव्य  यहीं  समाप्त  करता  हूं।

 MR.  DEPUTY-SPEAKER:  Shri  Rupchand  Pal.

 SHRI  P.  CHIDAMBARAM:  Please  be  brief.

 होगी।  इसलिए  आप

 उपाध्यक्ष  महोदय  :  मैं  भी  इस  बिल  को  चार  बजे  के  पहले  पास  करना  चाहता  हूं।  I  have  one  more  speaker  to  speak  on  this.

 SHRI  RUPCHAND  PAL  (HOOGHLY):  I  would  not  take  much  time.  I  support  the  Bill.

 As  promised,  the  Minister  has  brought  certain  amendments  in  the  Taxation  laws.  I  think  in  the

 coming  days  also  he  will  have  to  look  afresh  into  certain  more  areas.  On  the  philosophy  of  taxation,  this

 is  not  the  occasion  or  the  right  time  to  have  our  views  spelt  out.

 Second  area  is  the  mechanism  to  plug  the  loopholes,  to  stop  wide  spread  tax  evasion  that  is  taking

 place  both  in  direct  and  indirect  taxes.  Some  of  the  measures  proposed  will  be  only  helpful  to  the

 Government.



 There  are  certain  grey  areas,  for  example,  the  recommendations  of  the  Standing  Committee  are  also

 there.  So  far  as  recommendation  number  40  is  concerned,  it  is  about  the  payment  to  be  made  with  regard
 to  the  charitable  institutions  and  others.  I  agree  to  what  has  been  said  in  the  Bill  that  it  should  be  in  the

 form  of  account  payee  cheques  and  drafts.  What  will  happen  if  it  happens  to  be  the  electronic  clearing

 system?

 If  we  look  at  the  current  scenario,  IPO  scam  is  taking  place.  Specific  instruction,  'Know  your
 Customer  '  is  given.  In  a  single  day  thousands  of  accounts  are  opened  in  the  same  address.  Sometimes

 the  names  are  borrowed  from  the  slums.  This  can  happen  in  a  civilised  country.  If  I  go  to  open  an

 account,  I  require  a  photograph,  Identity  Card,  Pan  and  all  that.  In  the  face  of  all  this,  what  is  happening?
 One  of  the  measures  to  control  the  tax  evasion  is  ATR.  It  provides  a  revealing  picture  about  the  scenario
 in  India.  Out  of  18  lakh  transactions,  we  find  that  30  per  cent  of  them  did  have  any  PAN  card.  They  were

 not  told  by  the  banks  or  anyone  else  that  PAN  is  a  must.  So,  whatever  is  proposed,  at  the  stage  of

 implementation  we  find  there  is  laxity.

 So,  the  administrative  set  up  needs  to  be  strengthened,  not  by  computerisation  alone.

 Computerisation,  of  course,  is  one  of  the  dependable  measures  but  at  the  same  time  deployment  of  skilled

 personnel  and  their  use  is  also  important.

 In  the  course  of  the  visits  of  our  important  Committee  meetings,  we  have  been  told  that  important

 posts  in  the  tax  administration  are  lying  vacant  for  months  and  years  together.  Naturally,  when  these

 amendments  have  been  proposed,  I  support  them.  I  think  the  hon.  Minister,  I  hope  would  not  mind  my

 saying  this  these  are  half-hearted  and  ad-hoc  measures.  These  are  reactive,  rather  than  being  pro-active.
 The  Government  has  to  take  into  account  not  only  the  capital  market,  but  also  other  institutions  like  the

 banks  and  the  charitable  trusts.  The  charitable  institutions  are  being  misused  like  anything.  We  had  raised

 this  issue  very  many  times.  This  is  one  important  area.  However,  now  I  welcome  and  appreciate  the

 measures  that  have  been  proposed  through  this  amending  Bill.  The  hon.  Minister  has  accepted  some  of  the

 suggestions  given  by  us.  But  still  I  would  say  that  these  are  half-hearted  measures.  I  have  no  time  to  give
 illustrations,  otherwise  I  could  have  given  him  umpteen  numbers  instances  to  show  how  these  charitable

 institutions  are  exploiting  the  situations.  Take  the  case  of  the  private  hospitals.  Just  one  room  is  being

 given  for  research  purposes  and  in  the  name  of  research  these  hospitals  are  availing  of  all  the  concessions.

 Sir,  I  believe  this  UPA  Government  is  sincere  in  its  approach  and  the  hon.  Minister  himself  is  a

 very  serious  person  and  he  would  certainly  look  into  the  suggestions  given  by  us.  Some  of  our  suggestions
 are  not  being  paid  heed  to  at  the  right  time.  I  hope,  he  will  listen  to  all  our  suggestions  and  bring  forward  a

 comprehensive  legislative  changes  in  the  whole  set  up  of  income  tax,  customs,  central  excise.  Some  of  the

 provisions  in  these  Acts  have  become  archaic  in  these  days  in  terms  of  philosophy,  in  terms  of  approach,
 in  terms  of  administrative  mechanism  and  in  terms  of  technology  as  well.

 Sir,  while  I  extend  support  to  this  Bill,  I  would  hope  that  in  the  coming  days  the  Government

 would  bring  forward  a  full-fledged  comprehensive  amendment  Bill  including  all  the  suggestions  proposed

 by  us  as  he  has  only  proposed  half-hearted  measures  through  this  amending  Bill.

 MR  DEPUTY  SPEAKER  :  Shri  Mahatab,  would  you  like  to  make  some  suggestions?



 SHRI  उ.  MAHTAB  (CUTTACK):  Sir,  this  is  a  very  important  Bill  in  the  sense  that  a  lot  of  changes  have

 been  proposed  keeping  in  tune  with  the  time.  This  Bill  deals  with  Direct  Taxes,  Indirect  Taxes  and  the

 provisions  in  this  Bill  proposes  to  carry  out  amendments  in  the  Income  Tax  Act,  1961,  Customs  Act,

 1962,  Custom  Tariff  Act,  1975,  Central  Excise  Act,  1944,  Central  Sales  Tax,  1956.  The  object  is  to

 rationalise  and  simplify  certain  procedure,  widen  the  tax  base  and  plug  the  loopholes  leading  to  leakage  of

 revenue.  These  are  the  three  main  objectives  and  yet  we  know  how  many  Members  have  shown  interest  to

 discuss  it  in  this  House,  though  the  Standing  Committee  on  Finance  has  dealt  with  these  aspects  in  details

 and  other  things  also,  yet  these  three  aspects  of  widening  the  tax  base,  plugging  the  loopholes  and

 rationalising  and  simplifying  the  tax  system  would  continue  to  be  deliberated  upon  in  future  as  well.

 Sir,  I  should  thank  the  hon.  Minister  that  he  has  brought  forward  such  a  Bill.  Some  mind  has  been

 applied  and  certain  steps  are  being  proposed  to  be  taken.  This  reminds  me  of  a  statement  made  by  a

 famous  legal  luminary,  namely,  Shri  Nani  Palkiwala  “I  believe  that  no  civil  servant  should  be  allowed  to

 work  in  the  Finance  Ministry  unless  he  has  taken  a  foundational  course  with  emphasis  on  truth.”  Whatever

 has  been  spoken  today  in  this  House,  this  very  basic  element  should  be  adhered  to  because  of  the  amount

 of  fear  that  has  been  expressed  by  the  hon.  Member  and  repeated  by  another  expert  in  Finance  and  also  by
 Shri  Rupchand  Pal.  They  have  all  mentioned  the  same  thing.  If  you  are  dealing  with  direct  tax  or  indirect

 tax,  a  little  element  of  truth  is  necessary  by  those  who  are  manning  that  Ministry.  Here  I  would  like  to

 say  that  these  are  wise  words  and  the  intention  is  to  amend  certain  lacunae  and  tighten  the  tax

 administration.  No  law,  least  of  all  a  tax  legislation,  is  unchangeable  specially  in  a  civil  society  which  has

 found  its  moorings  in  a  democratic  system  of  governance.  But  the  amendments  to  the  Income  Tax  Act,
 1961  said  to  number  over  5000  since  enactment  have  today  made  even  the  seasoned  tax  practitioner  quail
 at  the  thought  of  sifting  through  them  and  all  these  changes  in  an  Act  which  has  as  many  as  298  sections.

 This  needs  serious  attention.  It  can  safely  be  said  that  no  other  piece  of  legislation  in  India  has  seen  so

 many  changes.  Surely,  laws  need  additions  and  alterations.  But  changes  made  on  trial  and  error  basis  are

 certainly  not  healthy.  And  looking  at  the  scale  of  change  in  the  Income  Tax  Act,  one  wonders  if  all  that  is

 done  on  the  plea  of  rationalisation  and  simplification  has  added  to  confusion.

 The  Raja  Chelliah  Committee  on  tax  reforms  has  stated  that  in  order  to  judge  what  kind  of  changes
 should  be  brought  about,  we  must  look  the  root  causes  for  the  present  unsatisfactory  state  of  affairs  in  the

 field  of  tax  administration  and  one  such  cause  is  recurrent  changes  in  the  law  brought  about  at  the  budget
 time.  It  is  generally  conceived  in  secrecy  and  proposed  and  enacted  without  adequate  public  consultation

 and  debate.

 The  most  irritating  exercise  in  the  opinion  of  both  the  tax  expert  and  the  assessee  is  that  of

 amending  the  rates  and  granting  exemptions  throughout  the  year  by  issuing  notification.  Prof.  Chelliah

 says  that  the  tax  system  and  its  burden  must  be  acceptable  to  the  citizens,  that  is,  the  potential  tax  payers.

 A  simple  tax  system  ideally  should  have  only  a  limited  number  of  rates  and  exemptions  or

 deductions  and  offer  the  least  possible  discretionary  power  to  the  tax  officials  for  interpreting  the  law.

 Today  the  problem  in  direct  tax  is,  it  becomes  a  very  subjective  decision  of  the  one  who  interprets  sitting
 on  the  other  side  of  the  table.  That  is  why,  many  cases  are  pending  in  different  courts  at  different  levels.

 Crores  and  crores  of  rupees  are  being  held  up  because  of  that.



 Due  to  paucity  of  time,  I  am  not  going  into  indirect  taxes.  In  direct  taxes,  I  think  there  is  a  need  to

 have  a  relook.  I  would  conclude  by  saying  that  tax  reforms  is  too  serious  a  matter  to  be  dealt  with  by

 politicians  and  lawyers.  But  economists  and  experts  in  the  field  should  have  a  say.

 श्रीमती  जयाबहन  बी.  ठक्कर  (वडोदरा)  :  उपाध्यक्ष  जी,  माननीय  वित्त  मंत्री  जी  ने  कराधान  विधि  (संशोधन)  विधेयक,  2005  सदन  में  प

 स्तुति  किया  है।  मैं  इस  संदर्भ  में  जानना  चाहती  हूं  कि  क्या  हमारे  देश  में  भी.  ऐसा  कराधान  कर  सकते  हैं.  जैसा  अन्य  देशों  में  होता  है?
 अन्य  देशों  में  प्रजा  जो  कर  देती  है,  उसके  बाद  वहां  के  जो  बड़े  बुजुर्ग  हैं और  बच्चों  के  लिये  भी  जो  टैक्स  पैयर्स  हैं,  उनके  लिये  क्या  ऐसा

 कोई  प्रावधान  हम  कर  सकते  हैं  या  नहीं?

 SHRI  P.  CHIDAMBARAM  :  Mr.  Deputy-Speaker,  Sir,  I  am  grateful  to  hon.  Members  for  the  broad

 support  they  have  given  to  this  Bill.  As  I  said,  I  could  have  made  several  provisions  of  this  Bill  part  of  the

 Finance  Bill.  In  fact,  it  would  have  gone  unnoticed.  But  that  would  have  been  unfair.  The  Finance  Bill,
 as  it  is,  is  a  complicated  piece  of  legislation.  And  to  add  a  number  of  house  keeping  amendments  to  that

 Bill  would  be  burdening  the  Bill  and  to  really  get  it  passed  without  the  application  of  mind.  So,  I  said  in

 my  Budget  speech  I  will  introduce  a  separate  Taxation  Laws  (Amendment)  Bill.

 We  have  spent  months  zeroing  in  on  the  amendments  which  are  absolutely  necessary  in  the  Income
 Tax  Act,  in  the  Customs  Act  and  in  the  Central  Excise  Act.  That  is  how  this  Bill  was  prepared.  I  think  a

 separate  Taxation  Laws  (Amendment)  Bill  gave  an  opportunity  to  the  Standing  Committee  to  deliberate  at

 great  length  on  this  and  give  its  Report.  The  Standing  Committee  has  deliberated  on  this  Bill  and  has

 given  its  27th  Report.  Meetings  of  the  Committee  were  held  on  14'®  July,  6  September,  29"  September,

 30th  September,  gth  November,  and  gth  December,  2005.  Evidence  was  taken,  experts  were  called,
 Chartered  Accountants  were  called,  and  a  long  Report  running  to  almost  41  pages  has  been  given.
 Therefore,  it  would  not  be  correct  to  say  that  this  is  a  half-hearted  approach.  This  is  a  full-hearted

 approach,  with  full  application  of  mind.  As  time  goes  on,  surely  more  amendments  will  be  required.
 Please  remember  that  the  assessee  is  one  step  ahead  of  the  Government.  Therefore,  as  and  when  we  find
 that  there  are  administrative  difficulties,  we  will  have  to  plug  those  difficulties;  as  and  when  tax  laws  are

 being  changed,  tax  rates  are  being  changed,  some  corrections  would  have  to  be  made.  But  I  believe  that  at

 least  for  the  time  being  we  have  taken  note  of  the  major  lacunae  and  the  major  bottlenecks  in  tax

 administration  and  we  are  dealing  with  these  bottlenecks  and  lacunae.

 Of  course,  there  are  problems  with  paying  taxes.  Nobody  likes  to  pay  taxes.  But  we  will  have  to

 change  that  culture.  In  Europe,  for  example,  everybody  happily  pays  taxes  because  taxes  are  spent  wisely
 and  taxes  are  spent  for  the  purpose  for  which  they  are  meant.  But  when  people  find  that  taxes  are  not

 spent  wisely  or  money  is  being  wasted,  then  people  develop  a  resistance  to  pay  taxes.  So,  tax  compliance
 will  improve  only  when  Government  exhibits  prudence  and  wisdom  in  spending  the  money  collected  as

 taxes.  If  people  see  that  their  taxes  work,  then  they  will  pay  taxes  better.  But  that  is  entering  into

 philosophical  issues  and  I  will  reserve  all  that  for  another  occasion.  Today  I  am  very  keen  that  the  Bill  is

 passed.  I  am  grateful  to  hon.  Members  for  their  support.

 On  the  IPO  scam  we  can  have  a  separate  discussion.  I  will  deal  with  the  scam.  There  was  failure

 and  collusion  at  three  levels.  We  are  taking  strong  action.  Nobody  can  say  that  we  have  not  taken  the

 strongest  action.  We  have  taken  the  strongest  action  in  the  IPO  scam.  Nobody  will  be  spared.



 So,  I  would  request  that  the  Bill  with  the  amendments  that  I  have  moved  and  will  move  be  passed.

 MR.  DEPUTY-SPEAKER:  The  question  is:

 “That  the  Bill  further  to  amend  the  Income  Tax  Act,  1961,  the  Customs  Act,  1962,  the
 Customs  Tariff  Act,  1975,  the  Central  Excise  Act,  1944  and  the  Central  Sales  Tax  Act,  1956,
 be  taken  into  consideration.  ”

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  The  House  will  now  take  up  clause-by-clause  consideration  of  the  Bill.

 The  question  is:

 "That  clauses  2  to  4  stand  part  of  the  Bill."

 The  motion  was  adopted.

 Clauses  2  to  4  were  added  to  the  Bill.

 Clause  5  Amendment  of  Section  35

 Amendments  made:

 Page  3,  for  lines  6  and  7,  substitute—

 "5.  In  the  Income-tax  Act,  in  section  35,  with  effect  from  the  15  day  of  April,  2006,

 (1)  in  sub-section  (1),--".  (4)

 Page  3,  after  line  24,  insert--

 '(c)  after  clause  (iii),  the  following  Explanation  shall  be  inserted,  namely:-

 "Explanation.--The  deduction,  to  which  the  assessee  is  entitled  in  respect  of  any  sum  paid  to  a  scientific
 research  association,  university,  college  or  other  institution  to  which  clause  (11)  or  clause  (iii)  applies,  shall
 not  be  denied  merely  on  the  ground  that,  subsequent  to  the  payment  of  such  sum  by  the  assessee,  the
 approval  granted  to  the  association,  university,  college  or  other  institution  referred  to  in  clause  (11)  or
 clause  (i11)  has  been  withdrawn;";".  (5) 2



 Page  3,  line  25,  for  "(0)",  substitute  "(d)".  (6)

 Page  3,  line  27,  for  "(d)",  substitute  "(e)".  (7)

 Page  3,  line  34,  for  "(e)",  substitute  "(f)".  (8)

 Page  3,  after  line  41,  insert--

 (1)  in  sub-section  (2AA),  the  Explanation  shall  be  numbered  as  Explanation  2  thereof  and  before
 the  Explanation  2  as  so  numbered,  the  following  Explanation  shall  be  inserted,  namely:--

 "Explanation  1.--The  deduction,  to  which  the  assessee  is  entitled  in  respect  of  any  sum  paid  to  a  National
 Laboratory,  University,  Indian  Institute  of  Technology  or  a  specified  person  for  the  approved  programme  referred
 to  in  this  sub-section,  shall  not  be  denied  merely  on  the  ground  that,  subsequent  to  the  payment  of  such  sum  by  the
 assessee,  the  approval  granted  to,--

 (a)  such  Laboratory,  or  specified  person  has  been  withdrawn;  or

 (b)  the  programme,  undertaken  by  the  National  Laboratory,  University,  Indian  Institute  of

 Technology  or  specified  person  has  been  withdrawn.".'.  (9)

 (Shri  P.  Chidambaram)

 MR.  DEPTUTY-SPEAKER:  The  question  is:

 "That  clause  5,  as  amended,  stand  part  of  the  Bill."

 The  motion  was  adopted.

 Clause  5,  as  amended,  was  added  to  the  Bill.


